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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 56 OF 2026

ZSSHAILESH SINGH .....APPLICANT

VERSUS

CENTRAL POLLUTION CONTROL BOARD
& ORS. .....RESPONDENTS

RESPONSE ON BEHALF OF THE RESPONDENT NO.-2.
UTTAR PRADESH POLLUTION CONTROL BOARD

[ Chandresh Kumar aged about 40 years, S/o Shri Harish
Chandra, at Regional Officer, Uttar Pradesh Pollution Control

r<iX o

g lé Board (hereinafter referred to as UPPCB), Bareilly, do hereby
U

j’,\f\\ N solemnly affirm and state on oath as under:

. That I in the above noted capacity am well conversant with
\“ the facts and records of the present case hence am competent

| to swear this affidavit.

2. That by mean of present Original Application, the Applicant
has alleged violation of environmental norms by Slaughter
House of Nagar Nigam, Bareilly operated by Respondent No.
6 - M/s. Marya Frozen Agro Food Products Pvt. Ltd.
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That upon considering the allegation made in the Original
Application, this Hon’ble Tribunal vide its order dated
29.01.2026 has passed the following directions:

« .5 Issue notice to the respondents for filing their
response/reply by way of affidavit before the
Tribunal...

...7. Having regard to the seriousness of the issue involved
in the matter, we also deem it proper 10 appoint a
Joint Committee comprising of a representative of the
Member Secretary- CPCB, Member Secretary —
UPPCB, RO-MoEF& CC Lucknow and District
Magistrate — Bareilly. The District Magistrate —
Bareilly will act as the coordinating agency in the
Joint Committee. The Committee will visit the site
ascertain the truthfulness of the allegations made by
the applicant, the position of compliance of consent
conditions by Respondent No. 6 and status of violation
of Environmental norms and will submit its status
report along with the recommendation... &

That in compliance to the above direction, a joint committee,
comprising of the representatives of MoEF&CC, CPCB,
District Magistrate and UPPCB was constituted with the

direction to submit the fact finding report.

That the said committee visited the said slaughter house on
12.03.2026. A report by the said Committee is being enclosed

herewith and marked as Annexure-A.

That the said slaughterhouse has a consent for slaughter 300
Buffalos and 550 goats/sheep per day. Additionally, while in
operation the unit also produces 16 TPD Tallow, and 27
MT/Day Poultry feed as by-product from Rendering plant.
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That the unit has valid registration cum membership
certificate from Agricultural and Processed Food Products
Exports Development Authority (Ministry of Commerce,
Govt. of India), which is valid up to 02.06.2026.

8. That the unit has 2 borewells on which Electromagnetic
meters are installed and it has NOC for extraction of ground

water upto 09.08.2027.

9. The unit has ETP having capacity 500 KLD. A sample was
collected from the outlet of ETP and the same was found

within the norms as follows:

Sampling locations Parameters

pH* |[TSS |TDS |BOD |COD |O&G

Inlet of ETP 6.8 | 816.0 | 4678.0 | 1518.0 | 4400.0 | 24.0
Outlet of ETP 7.75137.0 |1495.0|150 86.0 |48
Treated Water 7.62|42.0 |1402.0 | 16.5 920 |-
Storage Tank '
Standard as per 6.5- | 50 - 30 250 10

G.SR.1016 (E) |85
dated 28.10.2016 |

* All values are in mg/l, except pH

10. The unit has STP with capacity of 25 KLD on MBBR based
technology. Further the unit has total area approx. 2342.71
sqm for lairage, which is adequate for current production

capacity.




11.

12.

13,

13

That the unit has collection tank for storage of treated water

for 15 days which is used floor washing, animal bathing and
horticulture purpose.

That the unit has irrigation management plan 2024 prepared

by Chandra Shekhar Azad University of Agriculture and
Technology, Kanpur,

That the unit has installed OCEMS at the outlet of ETP for
monitoring of Flow, pH, TSS, BOD and COD which is
connected to the server of CPCB and UPPCB.

\4. That the unit has provided bio-filter for odour control, which

is generated from rendering plant. Further, the unit has two
boilers having capacity of 6 TPH and 2 TPH in rendering
plant using wood/dung briquet as fuel. The boilers are
equipped with dust collector as air pollution control device
(APCD). The unit has installed OCEMS at the boiler's stack
for PM (Particulate Matter) parameter, which is connected
with the server of CPCB/UPPCB.

That the unit has 3 DG sets equipped with acoustic enclosure
and proper stack height from roof as per consent. The unit has
valid consent under Air and Water Act. The unit is ZLD and
during inspection by the Joint Committee it has been found

that no discharge is being done outside the premises.
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16. That a show cause notice has been issued to the unit by
UPPCB on 01.09.2025 pointing out certain deficiencies. The
unit has replied on 12.09.2025 that shortcomings have been
removed which was vetified by UPPCB on 27.10.2025 and
the Regional Office submitted its recommendation to the

Headquarter vide letter dated 03.11.2025 to revoke the said

show cause notice.

17. That at present the unit is complying with the environmental

norms.

. That the present affidavit is being submitted before this

Hon’ble Tribunal for its kind perusal and consideration.

e

DEPONENT

VERIFICATION:

Verified at %A%% on this the ,Zé}day of April, 2026 that
the contents of a‘l;?% affidavit are true and correct to my

knowledge based on records and information received and believed

to be true, no part of it is false and nothing material has been

concealed therefrom.
S
A

(1, Koo\
MWA}E{ DEPONENT

rified By ShrfmL. =

entified By Shri SOWME.cnmresre== %_.
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JOINT COMMITTEE INSPECTION REPORT
In the matter of O. A. No. 56/2026
Shailesh Singh V/s Central Pollution Control Board & Ors.

1. Background:

Hon’ble NGT Principal Bench, Delhi vide its order dated 29.01.2026 in the matter of Shailesh
Singh V/s Central Pollution Control Board & Ors. (O. A. No. 56/2026) dirccted for joint
inspection of M/s Marya Frozen Agro Food Products Pvt. Ltd. (Slaughter houses, meat
processing unit) by the designated Joint Committee comprising representative of MoEF&CC,

CPCB and SPCB and District Magistrate. Related portion of the order passed by Hon’ble NGT

is as given below:

“7. Having regard to the seriousness of the issue involved in the matter, we also deem it proper
to appoint a Joint Committee comprising of a representative of the Member Secretary- CPCB,
Member Secretary — UPPCB, RO-MoEF & CC Lucknow and District Magistrate — Bareilly.
The District Magistrate — Bareilly will act as the coordinating agency in the Joint Committee.
The Committee will visit the site ascertain the truthfulness of the allegations made by the
applicant, the position of compliance of consent conditions by Respondent No. 6 and status of
violation of Environmental norms and will submit its status report along with the
recommendation. 8. Let this exercise be completed within a period of six weeks and status

report be filed before the Tribunal immediately thereafier. List on 27. 04.2026."

The Joint Committee comprising following nominated officials of RO MoEF&CC, CPCB,
District Magistrate and UPPCB.

a) Dr. A. K. Gupta, Scientist ‘E’, RO, MoEF&CC, Lucknow.

b) Shri Kamal Kumar, Scientist-E, CPCB RD, Lucknow.

¢) Shri Ramjanam Yadav, Additional Sub- Divisional Magistrate, Bareilly.
d) Shri Chandresh Kumar, Regional Officer, UPPCB, Bareilly.

Copy of the Hon’ble NGT order is attached as Annexure-1.
2. Action Taken by the Joint Committee:

fi

- A
CHJQ/' 6{ OMUP“% /]1 B Page 1 of 9
\
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Accordingly, inspection o' M/s Nagar Nigam Slaughter House, Bureilly operated by M/s Marya

Frozen Agro Food Produets Pyt, Ltd,, was earried out on dated 12.03,2026 by Joint Committee

in the presence of unit representativeo, The Joint Committee lield observations are ns below; -

Name ol the Industry

M/s Nagar Nigam Slaughter House, Barcilly
operated by M/s Marya  Frozen Agro FFood

Products Py, L,

2

Products

Frozen buflalo ment= 160 MTD

Goat/ Sheep meat- 5.5 MTD

fad

By-products

Poultry Feed-27TPD
Tallow-16TPD

Production Capacity Installed

(As per consent)

Frozen bulTalo meat- 160 MTD
Goat/ Sheep meat- 5.5 MTD

N

Raw material &  their
consumption (on full
production)

300 BufTalo Per day
550 goat/sheep per day

Information pertaining to Water Pollution

Water source & Consumption
(As per logbook avg. for
month of Jan 2026) (KL/Day)

175.2 KL/day

Waste  water
(KL/Day) As per logbook

avg. for month of Jan 2026)

generation

150.51 KL/day

Waste Treatment
(KL/Day) As per logbook

Avg. for month of Jan 2026)

witer

138.35 KL/day

Mode of Effluent Disposal

Land for Irrigation as per irrigation plan

10,

Consent Status (Water)

Valid up to 31.12.2026 (Attached as Annexure 2)

Treated  eflluent  storage

facility

15 days with capacity 7500 KL

W i om05T i

A

P
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ii.

.

1v.

Information pertaining to Air Pollution
12. Source of Pollution l. Installed 02 Nos. Boiler with capacity of 6 TPH
and 2 TPH respectively with sufficient stack
height as per consent
2. Installed 3 Nos DG sets (1010 KVA each) as
per consent
13. Details of fuel and its | Wood/dung briquette for Boilers and HSD for DG
consumption Set
14, Details of Air Pollution | Dust Collector with adequate stack height as per
Control System consent
15. Consent of status (Air) Valid up to 31.12.2026 (Attached as Annexure 3)
Information pertaining to Hazardous Waste/ Solid waste
16. Quantity of waste generated | 1.2 KL per Annum
17. Type of waste Waste Qil/Used Oil
18. Facility for | M/s Nandani Refinery Limited, Bareilly
storage/disposal/treatment (Authorized Recycler) (Attached as Annexure 4)
19. Consent of status (HW) Valid up to 01.06.2027 (Attached as Annexure 5)

The unit has infrastructure for Slaughtering of Buffalo with consented capacity of
slaughtering 300 Buffalo per day and 550 sheep/goat per day. Additionally, while n
operation the unit also produce 16 TPD Tallow, and 27 MT/Day Poultry feed as by-product
from Rendering plant. During inspection, the unit was in operation.

As per the information provided by the units, the veterinary doctor’s report in post mortem
7037 nos. buffalo were passed for carcass and anti-mortem inspection 7048 nos. buffalo
were passed for during Feb-2026. (Attached as Annexure 6)

The unit has valid registration cum membership certificate from Agricultural and Processed
Food Products Exports Development Authority (Ministry of Commerce, Govt. of India),
which was valid up to 02.06.2026.. (Attached as Annexure 7)

The unit meets its fresh water requirement through 02 tube well. Electromagnetic flow meter
is installed on both tube wells. NOC for ground water extraction valid up to 09.08.2027.
(Attached as Annexure 8)

q.ﬂ/' %/ OMQSZ"Z'EE !IL"'L;-'\H Page 3 of 9
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v.  The unit has installed Effluent Treatment Plant (ETP) with capacity 500 KLD, which
comprises of following units:

Bar screen

¥ >

Fat Removal/Qil & Grease Removal unit

Solid Separator

& o

Equalization Tank
UASB

Flash Mixing Tank
Flocculation tank

|

F®

Primary Clarifier

Acration Tank-1

Secondary Clarifier

Aeration Tank-2

Secondary Clarifier-2

m. Multi Grade Filter

n. Activated Carbon Filter

0. Treated Water Storage Tank (for 15 days)

—_— S -
P (e Ao 3

ETP flow chart attached as Annexure 9

vi.  During inspection, ETP was operational. Samples were collected from inlet and outlet of
EfMluent Treatment Plant & Water Storage Tank and analysed in UPPCB HO Laboratory.
Analysis results are presented below:

Sampling locations : Parameter
pH* | TSS | TDS | BOD | COD | O&G
Inlet of ETP 6.8 |816.04678.0 | 1518.0 | 4400.0 | 24.0
Outlet of ETP 775 | 370 | 14950 150 | 8.0 | 48
Treated Water Storage | 7.62 | 42.0 | 1402.0| 165 | 92.0 =
Tank
Standard as per| 6585 | 50 -- 30 250 10
G.S.R. 1016 (E), dated
28.10.2016

*All valucs are in mg/l, except pH

%Q/' % Omasg.};.:i ﬂ*‘"ﬁ-\h Paged of 9
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vil.

Vi,

Xi.

xii.

Xiii.

xiv.

XV.

xvi.

10

It is evident from the results that treated effluent from ETP outlet and effluent stored in
Treated Water Storage Tank is meeting with the stipulated norms (for effluent discharge).
the copy of test reports is attached as Annexure 10,

The unit has installed Sewage Treatment Plant (STP) with capacity 25 KLD on MBBR based
technology, which was found operational. Sample from final outlet could not be collected
as there was no discharge at the time of inspection. As per information provided by UPPCB.
sample of STP outlet was collected during last visit of the District Level Committes repor
on dated 24.02.2026, which is found within prescribed limit, copy of same is Attached a3
Annexure 11.

As per report dated 30.03.2026 provided by Chief Veterinary Officer, Bareilly, slaughtering
of animals is being done by unit within permissible capacity.

The unit has total area approx. 2342.71 sqm for lairage, which is adequate for curmrent
production capacity.

The unit has provided 15 days treated water collection tank with storage capacity of 7500
KL. As informed, treated effluent is reused in floor washing, animal bathing and horticulture
purpose.

The unit has facility for reuse of treated effluent in Horticulture within the premisses as per
irrigation plan submitted by unit. During inspection. no effluent was found discharged
outside the premisses by the unit.

The unit has irrigation management plan 2024 prepared by Chandra Shekhar Azad
University of Agriculture and Technology, Kanpur. The unit has further requested 1o revise
irrigation management plan to Chandra Shekhar Azad University of Agniculture and
Technology, Kanpur, which is acknowledged by university vide e-mail dated 09.03.2026 as
informed by the unit. (Attached as Annexure 12)

The unit has installed OCEMS at the outlet of ETP for monitoring of Flow, pH, TSS, BOD
and COD. As informed, OCEMS is connected with CPCB/UPPCB server. The unit has also
installed web camera at the outlet of ETP, which is connected with UPPCB server and found
operational.

The unit has installed Rendering plant with capacity Poultry Feed 27 TPD and Tallow 16
TPD. During the inspection, rendering plant was operational with valid consent to operate
obtained from UPPCB which is valid up to 31.12.2026. (Attached as Annexure 13)

The unit has provided bio-filter for odour control, which is generated from rendering plant.
It is informed that buffalo dung is stored outside unit’s premises and dung press machine is

installed for reuse in boilers as fuel.

i
-

[ 1o PageSof9
q—.e/ % Om053 i3
\

———

197



198

XVil.

XVill.

XIX.

xX.

X1,

xxil.

11

The unit has two boilers with capacity 06 TPH and 02 TPH in rendering plant using wood/
dung briquet as fuel. The boilers are equipped with dust collector as air pollution control
device (APCD). The unit has installed OCEMS at the boiler’s stack for PM (Particulate
Matter) parameter, which is connected with CPCB/UPPCB server and found operational,
The copy of OCMES data and report of stack monitoring done by UPPCB is attached as
Annexure 14,
The unit has 03 DG sets with capacity 3X 1010 KVA. All DG sets are equipped with acoustic
enclosure with proper stack height from roof as per consent.
Joint Committee referred to the photographs attached with OA and observed that photograph
attached by applicant on page no. 49 belongs to local drain carrying domestic effluent from
nearby habitants Nagar Panchayat-Thiriya Nizavat khan, Bareilly, which ultimately mects
with Nakatiya river, no pool of blood was found at said location. Photographs of drain
meeting point is attached by applicant on page no. 43 and 44. Photographs of same is
annexed by Joint Committee as Annexure |§.
Joint Committee also referred page no. 68 of OA, in which applicant has attached copy of
show cause notice issued by UPPCB vide letter dated 01,09.2025. As per information
provided by UPPCB. In compliance of same, unit has submitted compliance report dated
12.09.2025 regarding shortcomings mentioned in show cause dated 01.09.2025, which was
duly verified by UPPCB on dated 27.10.2025 and in view of same, recommendation to
revoke show cause notice has‘been sent by RO, UPPCB vide letter dated 03.11.2025, which
is under consideration at HO, UPPCB, Lucknow. Copy of letter dated 03.11.2025 is attached
as Annexure-16
Unit is found complying with ZLD condition and no effluent was found to be discharged
outside premises or in nearby drain.
Unit has irrigation management plan for utilization of treated effluent in Karnal technology.

Treated effluent is discharging for horticulture in Karnal technology.

3. Recommendation

a. Unit shall continue comply with ZLD (Zero Liquid Discharge) condition stipulated in
CTO issued by UPPCB.
b. Unit shall ensure good housekeeping in lairage area and rendering area.
c. Unit shall submit latest Irrigation Management Plan approved by Chandra Shekhar
Azad University of Agriculture and Technology, Kanpur to UPPCB.
(?1 @_,_ Hl’/‘na\‘i Page 6 of 9
/ ; g:/ Om \o 136 {
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doh “ propesed that the local administraton may construct a conerete approach road with
an wtegrated drainage system, funded through CSR 1o climinate any discharpe.

ti. The umt shall install an ammonia sensor near the storage tank as a preventive measure,

L The unit shall upgrade the oil and grease trap installed in the existing Lffluent Treatment

Plant (ETP).

SRR ERSAARASANARE AN RN RN " L e
-
I e e e e e R R L R LA L L AL AR RS h

s q:& ww™ |
R Q“QM% \© y W

[ (Dr ALK, Gupta) (Kamal Kumar) (Ramjanam Yadav) (Chandresh Kumar)
\ Scientist *E’, RO Scientist-E, Additional Sub- Regional Officer,
MeEF&CC, CPCB, RD- Divisional UPPCB, Bareilly.
Lucknow. Lucknow. Magistrate, Bareilly

Poge 70l 9
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Annexure -1

Item No. 05 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 56/2026

Shailesh Singh Applicant
Vs.
Central Pollution Control Board & Ors. Respondents

Date of hearing: 29.01.2026

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant : Mr. Shailesh Singh, Applicant in Person (Through VC)
ORDER
1. In this original application, the applicant has alleged violation of

environmental norms by Respondent No. 6 - M/S Marya Frozen Agro
Food Products Pvt. Ltd. The applicant has alleged that Respondent No. 6
is involved in wunlawful operation of the slaughtering beyond the
permissible limit. Further allegation of the applicant is that Respondent
No 6 is discharging untreated effluents outside the industrial premises
and is not complying with the ZLD condition. In support of the plea that
the unit is required to comply with ZLD condition, applicant has relied
upon the order of the Tribunal dated 26.09.2019, passed in Execution No.
58/2018 in Original Application No. 348/2017 in Shailesh Singh Vs. M/s

Al-Dua Food Processing Pvt. Ltd. & Ors filed as annexure A2 page 29.

2. The Applicant has also referred to the photograph on page 49 and
has submitted that the pool of blood has been created from discharge of
untreated waste by the Respondent No. 6. He has also submitted that
UPPCB had carried out the inspection on 24.06.2025 and various

violation were noticed during the said inspection therefore the show cause
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notice dated 01.09.2025 page 68 was issued to the Respondent No. 6 but

thereafter no effective action has been taken.

3. The applicant has also alleged that Respondent No. 6 is violating

the consent conditions.

4. The O.A. raises a substantial issue relating to compliance of

environmental norms.

5. Issue notice to the respondents for filing their response/reply by
way of affidavit before the Tribunal at least one week before the next date
of hearing through e-filing. If any respondent directly files the reply
without routing it through his advocate, then the said respondent will

remain virtually present to assist the Tribunal.

6. Applicant is directed to serve the respondents and file affidavit of

service at least one week before the next date of hearing

7. Having regard to the seriousness of the issue involved in the
matter, we also deem it proper to appoint a Joint Committee comprising
of a representative of the Member Secretary- CPCB, Member Secretary —
UPPCB, RO-MoEF & CC Lucknow and District Magistrate — Bareilly. The
District Magistrate — Bareilly will act as the coordinating agency in the
Joint Committee. The Committee will visit the site ascertain the
truthfulness of the allegations made by the applicant, the position of
compliance of consent conditions by Respondent No. 6 and status of
violation of Environmental norms and will submit its status report along

with the recommendation.

8. Let this exercise be completed within a period of six weeks and

status report be filed before the Tribunal immediately thereafter.

201
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9. List on 27.04.2026.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
January 29, 2026
O.A. No. 56/2026
HB
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] UTTAR PRADESH POLLUTION CONTROL BOARD

il . . . .
%ﬂf!a’«%" Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Category : RED Application 1d : 13466199

Ref No. - Dated : 10/12/2024
137014/UPPCB/Bar eilly(UPPCBRO)/CT O/water/
BAREILLY/2021

To,

Shri MUNICIPAL COMMISSIONER

M/s Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)

Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

BAREILLY

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. Nagar Nigam Slaughter House Bareilly
(Slaughter House) (Operated by M/s Marya Frozen Agro Food Products Pvt Ltd)

Reference Application No : 13466199 Dated :10/12/2024

1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Nagar Nigam Slaughter
House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food Products Pvt Ltd) is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent isvalid for the period from 01/01/2022 to 31/12/2026 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
RAM Digitally signed by
RAM GOPAL
Date: 2024.12.10
GOPAL 1::2e6:57 +05'30'
For and on behalf of U.P. Pollution Control Board
Chief Environment Officer

Enclosed : Asabove
(condition of consent):

Copy to:  Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
Order RAM Digitally signed by
' RAM GOPAL
GOPAL %7 esso
Chief Environment Officer


UPPCB
Text Box
Annexure No.2
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/s.Nagar Nigam Slaughter House Bareilly (Slaughter House)
(Operated by M/sMarya Frozen Agro Food Products Pvt Ltd) vide

Consent Order No. 13466199/ Water

Dated : 10/12/2024
CONDITIONS OF CONSENT

This consent is valid for the approved maximum slaughtering capacity Slaughtering Capacity of 300
Buffalo per day per day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES’ issued by Central pollution Control Board in October
2017.

The slaughter house will follow the various provisions of rules and regulations as mentioned in the “
Compendium of Indian Standards on Slaughter House”.

The slaughtering of the cow & its progeny is not permitted under any circumstances.

The industry should strictly follow the various Acts & guidelines mentioned in the compendium
compiled in compliance of the Hon' ble Supreme Court order dated 17-02-2017 in the matter of
W.P.(Civil) No. 330/2001, Common Cause V/s Govt. of India, W.P. No. 44/2004, contempt petition
124/2015 annexed with W.P. (Civil) No. 309/2003 Laxmi Narayan Modi V/s Govt. of Indiaand ors.

The industry should provide the linkage of the CCTV cameras installed at the entry points, lairage
and meat processing unit to the DM office and on the public portal. It will be the responsibility of the
industry to comply with the various conditions of the permission taken from local administration or
any other government department.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details

S.No

Kind of Effulant

Maximum daily
dischargeKL/day

Treatment facility and
dischar ge point

1

Domestic

4 KLD

Septic Tank

2

Industrial

303 KLD (use in

ETP

9(a)

irrigation on land, no
effluent is allowed to
discharge outside the

premises)

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain.

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids 100mag/l
2 BOD 30mg/l
3 CoD 250mgq/l
4 QOil & Grease 10mg/l
5 Quantity of Discharge 4 KLD

RAM
GOPAL

Digitally signed by RAM GOPAL
Date: 2024.12.10 14:27:29 +05'30'
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9(b) Theindustrial effluent should be treated in treatment plant so that the treated effluent should be in

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids 50 mg/l
2 CoD 250mg/l
3 BOD 100mg/I (for discharge in on
land for irrigation ), 30mg/I
(for discharge in surface
water body)
4 Oil & Grease 10mag/l
5 Quantity of Discharge 303 KLD(Use in irrigation on
land , no effluent is allowed to
discharge outside the
premises.)

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle 160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
Digitally signed by RAM

RAM GOPA ggt:?l2_024.1 2.10

14:27:41 +05'30'
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1. Thisconsent isvalid for slaughtering capacity of 300 Buffalo per day and frozen buffalo meat 46.1
MTD and 550 sheep/ goat per day and Goat / sheep meat 5.5 MTD.

2. Effluent generation 303 KL D, shall be treated as per the norms stipulated in Environment
(Protection) Rules 1986 and used for irrigation on land and partial quantity to be reused in the
process operations.

3. No discharge is allowed in any drain/ stream/well or any other water body.

4. Unit shall identify recipient draing/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act,1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

5. Unit must strictly maintain zero liquid discharge of effluent outside premises into drain/river/water
body.

6. Unit shall operate and maintain the installed on line effluent monitoring system and shall ensure on
line connectivity with server of CPCB and UPPCB.

7. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

8. 8.Process effluent / any waste water shall not be allowed to mix with storm water. Storm water
drain shall be passed through guard pond.

9. The overall noise levelsin and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

10. Unit shall comply with the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016.

11. Unit shall ensure that there is no Environmental Pollution problem due to the operation of unit.
12. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India
and orders of Hon'ble Courts and Hon'ble NGT.

13. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

14. Unit shall comply with the document prepared by Central Pollution Control Board titled "Revised
Comprehensive Industry Document on Slaughter House" for adoption of best available pollution
control technologies, water consumption, effluent generation etc. and submit the compliance report
to UPPCB.

15. Unit shall submit treated effluent quality monitoring report, ground water quality monitoring of
Industrial premises and area of irrigation done by MoEF & CC approved laboratory within 3 months.
16. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Digitally signed by
RAM RAM GOPAL

I ssued with the permission of competent authority . GOPAL Date: 2024.12.10

14:27:54 +05'30'

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer
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MM UTTAR PRADESH POLLUTION CONTROL BOARD
‘?"?%;m' Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Category : RED Application Id : 13465843

Ref No. - Dated : 10/12/2024
137010/UPPCB/Bar eilly(UPPCBRO)/CTO/air/IBAREILLY/2021

To,

Shri MUNICIPAL COMMISSIONER

M/s Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)

Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

BAREILLY

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)

Reference Application No. 13465843 Dated : 10/12/2024

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro
Food Products Pvt Ltd). under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

2. This consent isvalid for the period from 01/01/2022 to 31/12/2026 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .
RAM Digitally signed by
RAM GOPAL
GOPAL Doty
For and on behalf of U.P. Pollution Control Board

Chief Environment Officer

Enclosed : Asabove
(condition of consent):

Copy to:  Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
RAM Digitally signed by

order. RAM GOPAL
GOPAL  Tieimeny

Chief Environment Officer


UPPCB
Text Box
Annexure No.3
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U.P. Pollution Control Board

Dated : 10/12/2024
CONDITIONS OF CONSENT

1 This consent is valid for the approved maximum slaughtering capacity Slaughtering Capacity of 300
Buffalo per day Buffalos per day.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES’ issued by Central pollution Control Board in October
2017.

4, The dlaughtering of the cow & its progeny is not permitted under any circumstances.

5. The slaughter house will follow the various provisions of rules and regulations as mentioned in the
“Compendium of Indian Standards on Slaughter House".

6(a) The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

6(b) Air Pollution Source Details.

Air Pollution Sour ce Details
S.No Air Polution | Typeof Fue Stack No. Parameters Height
Source
1 DG Set of Diesel 02 Particulate |Canopy at the
1010 KVA, Matter DG sets of
1010 KVA 1010 KVA,
and 1010 1010 KVA
KVA and 1010
KVA and
stack height
of 8 meter, 8
meter and 8
meter from
the roof of
nearest
building
2 Boiler of 0.5 | Scrap Wood 01 Particulate | Stack Height
TPH Matter 40 ft. from
ground level.
6(c) The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Par ameter Standard
1 01 Particulate Matter 150mg/NN3
2 02 Particulate Matter As per E(P)Rules
1986

7. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

8. Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

9. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

10.  Theindustry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .
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13.

14.
15.
16.
17.

18.

19.
20.

21.

23

The industry shall abide by orders / directions issued by Hon' ble Supreme court Hon’ble High
Court, Hon' ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time..

Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as afuel in the factory is restricted in compliance of the Hon'ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time..

The Unit will filetherenewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. Thisconsent isvalid for slaughtering capacity of 300 Buffalo per day and frozen buffalo meat 46.1
MTD and 550 sheep/ goat per day and Goat / sheep meat 5.5 MTD.

2. Unit shall regularly operate and maintain Air pollution control system and ensure that stack
emissions and ambient air quality is within the prescribed norms.

3. Unit shall ensure that ambient air quality of nearby areasis not adversely affected due to operation
and emissions of the unit.

4. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehtav/s Union of India
and orders of Hon'ble Courts and Hon'ble NGT.

5. The overall noise levelsin and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

6. Unit shall use Bio-briguette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.

7. Unit shall submit the ambient air quality report and stack report of the air pollution sources from
laboratory authorized from MOEF & CC, Govt. of India on quarterly basis.

8. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

9. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water . Direct exposure of workersto fly ash & dust shall be avoided.

10. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /

UPPCB and further on Revoking of Closure order, the Consent order shall become val iDqg.ita”y cigned by

RAM GOPAL p1c 50341210

14:43:40 +05'30'
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I ssued with the permission of competent authority .
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For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer
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_- 1 2 CIN: U46305UP2023PLC181873IN Annexure-4  GsTN: 09AAKCK2320A1Z1
(‘? ) K. NANDINI REFINERY LIMITED
. \/, 433, Paiga Nagari (Nagariya Bhagat)

Tehsil-Meerganj, Distt- Bareilly (243504)

AGREEMENT
This Agreement made on this 19t Day of July 2025 at Bareilly — Uttar Pradesh.
BETWEEN

M/s K. NANDINI REFINERY LTD., a company registered under the Company Act 1956, that made on 2013, having
registered office at Plot No. 433, Pega Nagri, Urg Nagaria Bhagat, Tehsil. - Meerganj, Mini Bypass Road, Bareilly U.P.-
243003.

And with engineered common facility at Plot No. 433, Pega Nagri, Urg Nagaria Bhagat, The. - Meerganj, Mini Bypass
Road, Bareilly U.P.-243003,, duly authorized by the Uttar Pradesh Pollution Control Board and having another
authorization from Uttarakhand Pollution Control Board.

Uttar Pradesh Control Board provided treat & store and dispose of hazardous waste Used Qil & Waste Oil and Empty
Hazardous Barrels at site 6/1, Hetamdandi, Amaria, Pilibhit, Uttar Pradesh 262121, Uttarakhand Environment &
Pollution Control Board provided collection and transportation authorization under the Environment Protection Act, 1986
(For short the ‘Act’) and the hazardous and other waste (Management, Handling & Trans Boundary Movement) rules
2016, as amended from time to time, represented by it Director/Partner, as the case may be hereinafter called as
“FIRST PART” which expression shall, unless repugnant to the context or meaning thereof, be deemed to mean and
includes its successors, nominees and assigns of the Second Part.

AND

M/s MARYA FROZEN AGRO FOOD PRODUCTS PVT LTD having its office & manufacturing viLLace MOHANPUR NEAR
RTO OFFICE LUCKNOW,ROAD BAREILLY UP 243123 hereinafter called as “SECOND PART” which expression shall, unless
repugnant to the context or meaning thereof, be deemed to mean and includes its successors, nominees and assigns of
the First Part.

Whereas the Second part is engaged in manufacturing industry and that process/activities different types of wastes
including hazardous waste are generated as per annexure to this agreement.

And whereas the second part desires that the hazardous waste, being generated at its production unit mentioned
above, to be lifted, transported, treated, stored and disposed of by utilizing the services of First Part, as per the pollution
control board authorization (list of hazardous wastes and their tentative quantity which would be generated at the
Second Part's plant located as above mentioned is enclosed herewith marked in annexure).

And whereas the First Part has represented and assured the Second Part that its facilities in Kanpur/Pilibhit are duly
authorized by the concemed state poliution control boards and further capable of handling the hazardous waste
generated at the second part's premises.

And whereas the Second part has agreed to avail the services of First part for treating the hazardous wastes of its
joned named facilities.

erefore those present witnessed and it is hereby declared and agreed by and between the parties as
1- " Refinery Limited | Marya Frozen Agro FoodProducts 8
v 7

( -
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1. The scope of the services to be provided by the First Part is limited to lift, transport, treat, store and dispose of
hazardous waste of Second Part as the guidelines prescribed by Pollution control board or Second Part can also send
HW to First part’s plant directly at its own cost

follows:

2. First Part on receipt of written information from Second Part will plan and schedule lifting logistics of the hazardous
waste from the premises of Second Part within 7 (Seven) working days of receipt of such information. Second Part shall
ensure that hazardous waste must be packed in proper & leak proof bags or polythene bags or containers for safe
transportation.

3. First Part shall at all times comply with all the provisions of hazardous waste (Management Handling & Tranboundary
Movement) rules 2016, as amended from time to time framed by MoEF/CPCB.

4. First Part shall indemnify and keep indemnified Second Part from all losses, damages and third party claims after
taking out HW from the premises of the Second Part in case of non-compliance of statutory norms on the part of First
Part.

5. Second part shall keep ready the hazardous waste as per the mandate given to First part for collection, as it is a
common facility catering to diverse wastes.

First Part shall follow Ministry of Environment & Forest, Central Pollution Control Board and State Pollution Control
Board guidelines, future amendments and latest disposal technologies.

6. Second Part shall ensure that the above hazardous waste must be packed in proper containers/bags so as to prevent
any damage/spillage of the material during fransit to First Part's factory. Containers/bags arranged by the Second Part
shall be of Metallic/PVC/Leak proof bags and kept at the storage place under cover. Containers/ibags weight will also
be added in the weight of the material and these are not on returnable basis.

7. First Part will provide labor and special material handling equipments free of cost to lift and load the containers at the
Second Part's premises, in the vehicles for the transportation.

8. Second Part has mandatory obligations to provide the entire process detail which leads to generation of hazardous
waste and its tentative quantity per month or year to First part for the purpose of determining the waste characteristics
and to decide parameters for comprehensive analysis and process for disposal. However it is specifically agreed
between the parties that the process details provided by Second Part shall be kept confidential and the First part shall
not disclose it to any third party without the First part's prior written consent. This clause shall survive termination for a
period of two years after the determination of this agreement for any reason whatsoever.

9. If Second Part provides any false information/declarations or withholds information in relation to the provisions of
hazardous waste rules and / or E-waste rules any time during the term of this agreement, all charges of hazardous
waste during transportation, handling, treatment and disposal including post disposal period shall remain vested at the
responsibility of Second Part.

10. Second Part shall make the payment for waste management service to First Part and vice-versa as per the user
charges and other terms and conditions as per the payment terms outlined in annexure.

11. Second part is responsible to segregate/store/accumulateffillload the hazardous waste in the container provided by
the Second part in a neat and proper manner and so also. The container area should be accessible to First Part's
vehicle, to cqme and lift the waste. The transporter / First part reserves the right to reject lifting of hazardous waste
spilled over the ground and container whose exteriors are spoiled by hazardous waste spillage due to leakage.

F Nandipi Refinery Limited |
| | Marya Frozen Agro Food Poducs P
L( Atkorised Signatoryj

1




214 27

12. If First Part's vehicle is sent back without giving the hazardous waste even after being requisitioned by Second Part
the second part will have to pay actual fransport charges payable to First Part for a minimum load of 5-9 MT.

13. Second part at all times comply with all the provisions of the acts and rules from time to time in force and the
guidelines issued from time fo time regarding handling of waste involving the collection, storage, transportation and
delivery thereof and shall without prejudice to the generality of the foregoing, also comply with all environmental
protection laws, safety laws and regulation from time to time in force and the rules, regulations and notifications made or
issued there under from time to time. In the event of the Second Part committing any breach of the terms of this clause
of agreement, Second part shall indemnify and keep indemnified First Part from and against all claims, payments, costs
and actions of whatsoever nature brought against or sustained or incurred by First Part arising from or as a result of
such breach committed by Second Part in that behalf subject to the same being proved.

14, Each Part shall indemnify and keep indemnified the other part at all times from and against all actions, suits,
proceedings, claims, third party claims, costs, payments and expenses of whatsoever nature made or suffered or
incurred by other part whether by reason of or by virtue of non-performance or non-observance or noncompliance by
gither part of any terms and conditions of this agreement or of the act, the rules and the guidelines.

IT IS HEREBY FURTHER AGREED BY AND BETWEEN THE PARTIES AS UNDER
15. This Agreement is valid from the date of signing of this agreement and up 1o One Year.

16. If all the terms and conditions as per the clauses of this agreement are adhered to by second part, it will be First
Part's responsibility to lift, transport, treat and dispose of the hazardous wastes generated by second part in accordance
with prevailing Govt. rules and second part shall not have any liability whatsoever in this regard.

17. Second Part shall exclusively use First part's services during the period of this contract to dispose all generated
hazardous waste at agreed prices, while the agreement is in force. First Part must legally and safely, treat, dispose
hazardous waste of second part during the agreed period as per the rate agreed while this contract is in force and
payments made as per agreement terms.

18. The main mode of final disposal of HW shall be incineration / land filling and ash would be cemented and land filled.
The mode of disposal is dependent on the hazardous wastes characteristics and second part shall not have any liability
whatsoever in this regard.

19. The user charges are subject to annual revision on the basis of Gowvt. of India wholesale Price Index (WPI),
Commodities Index — All India and once a quarter in the event of escalation of fuel costs and on major price escalations,
escalation of fuel cost viz. power tariff, change in disposal technologies/method, wages hike efc. to name a few, for the
purpose of escalation in fuel cost 30% of freight rate will be considered as fuel element of the cost.

20. First Part reserves the right to cancel this agreement if Second Part fails/refuses to pay the bills/dues as per the
payment terms applicable to the second part as mentioned in annexure.

A notice period of maximum 15 days will be allowed from the date of submission of invoice. If Second part fails to pay in
settlement of the invoice, Second part shall be liable to pay interest @ 20% per annum.

21. Hazardous wastes that require other altemate destruction technologies shall be handled at first part's facility.
However the prices for such treatment technologies shall be determined on a case 0 case basis on their characteristics.

Marya Frozen Agro Food Products Pvictd

Director
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matter hereof and shall supersede, cancel and replace any and all prior agreements or arrangements, if any, in
behalf, signed/entered into by and between the parties hereto.

23. This agreement is on principal fo principal basis and nothing contained herein shall be deemed to constitute a
partnership, joint venture or agency by and between the parties hereto.

24, This agreement may be modified or amended only by writing, duly executed by or on behalf of the parties hereto.

25. Any terms and conditions of this agreement may be waived at any time by the party that is entitied to the benefit
thereof. Such waiver must be in writing and must be executed by an authorized officer of such party. A waiver on one
occasion will not be deemed to be a waiver of the same kind on another occasion or for any other breach or non-
fulfillment on a future occasion.

26. If any provision of this agreement is held to be illegal, invalid or unenforceable under any present or future law, such
provision shall be deemed terminable and the remaining parts and provisions of this agreement shall remain in full force
and effect.

27. Either part shall have the right to terminate this agreement upon giving 30 days written notice to the other part with a
reasonable cause.

28. It is clearly and expressly understood by and between the parties that the activity of lifting, transportation, treatment,
storage and disposal of hazardous wastes is an independent contract and it does not come within the purview of the
Second Part's manufacturing and selling activities.

It is also clearly understood and confirmed by and between the parties that this agreement is for performance of work
and not for supply of labour.

29. Nothing contained in these terms and conditions shall be construed as creating any relationship either direct or
indirect of employer and employee between the Second part and the persons engaged by: First Part. The second part
shall have no liability towards such persons and such persons will not have any claim whatsoever against the Second
part for salary, wages, provident fund, gratuity, retrenchment compensation or any other compensation for accident or
death or any other claim whatsoever,

30. Any dispute arising out of any clause or clauses of this agreement and the contents of the annexure hereto
between Second Part and First Part shall be referred to an Arbitrator of repute by second part. The arbitration shall be
conducted in accordance with the provisions of the arbitration and conciliation act, 1996 with amendment thereof. The
arbitration proceedings shall be conducted in English and shall take place at Uttar Pradesh, India. The arbitral award,
including interim awards, if any, shall be final and binding upon both parties.

THIS AGREEMENT IS SIGNED ON THIS 19™ DAY OF JULY 2025 AT BAREILLY UTTAR PRADESH.

K. NANDINI REFINERY LTD. MARYA FROZEN AGRO FOOD PRODUCTS PVT LTD
By its auth?ﬁized signatory By its authorized signatory
f K Nanqgy ; ery Limited i (Second Part)
ANNEXURE
Lo QUBARRRF Blanatory | Marya Frozen Agro Food Products P
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This annexure is in conjunction with agreement signed between FIRST PART and SECOND PART on Date 19thof

July, 2025.
Category — Recycling / Re-refining

Second Part will have to pay the following charges for the waste material collection & Disposal to First Part.

1- Waste Disposal Agreement Chg.(25-26) 11500.00

2- Waste Disposal Membership Chg. (25-26) 2500.00 One Form 10 Issue against of Waste
GST 18% Year (Used 0Qil/Waste Oil)

TERMS & CONDITIONS

That Agreement effected from 19 July 2025 and that valid till 18* July 2026.

e If Used Oil Disposal Qty is 5-10 Barrel (630 Litter / above) so that M/s K.Nandini Refinery Ltd paid charges for
same, which is 4000/Per Barrel Ex GST 18%.

e if Qtyis less then so that material dispose off FOC Basis against of lifted material along with Transportation charges
which is 3500 Ex GST.

e That agreement concem of dispose off Hazardous Used Oil / Waste Qil.

e After treatment of hazardous waste material First Part will issue a recycling manifest form 10 to Second Part within 7
business days.

e After recycling/refining FIRST PART disposes of the residue and sludge to their TSDF named M/S RAMKY ENVIRO,
KANPUR (U.P.) as a lifeime membership agreement

o That Waste Materla’ collection & disposal as per CPCB & SPCB guideline.

II - .
| K Nandini Refgery Limited

Marya Frozen Agro Food Products Pvt

MARYA FROZEN AGRO FOOD PVTLTD

(FIRST PART) (SECOND PART)
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Annexure No.5

N

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, L ucknow-226010
Phone: 0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppch.com

Category : RED
Ref. No: 27831/UPPCB/Bareilly(UPPCBRO)/HWM/BAREILLY /2025

To,

Application Id : 31548944

Dated :30/09/2025

M/s Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)
Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123
Tehsil :Bareilly

District :BAREILLY

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (M anagement and

Transboundary Movement) Rules, 2016

1 Number of authorization and date of issue 27831 and 30/09/2025 .

2. Reference of application (No. and date) 31548944 and 07/05/2025 .

3. Mr MUNICIPAL COMMISSIONER of M/s Nagar Nigam Slaughter House Bareilly
(Slaughter House) (Operated by M/s Marya Frozen Agro Food Products Pvt Ltd) is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- .

Details of Authorisation
S No. Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
[,Il and 111 of theserules CO-processing, €tc.
1 Schedule 1 ( Category-5.1)Used | TSDF/Authorized Recyclers 1.2 KL per Anhum
oil
1 The authorization shall be valid for aperiod of 01/06/2027 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

1

2.

any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

Digitally signed by
RAM RAM GOPAL

Date: 2025.10.10
GO PAL 14:58:47 +05'30'
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5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in thisregard at
regular interval of time.

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It isthe duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

0. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. Theimporter or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules.

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.

14.  Annua return shall befiled by June 30th for the period ensuring 31st March of the year .
15.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1. Unit shall ensure compliance of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
2. Unit shall comply with the provisions of Rule 19 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
3. Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returnsto State
Board in Form I V.

(Authorized Signatory )

Digitally signed by RAM

RAM GOPAL 332?5025‘10‘1014:58:57

+05'30'

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To Bareilly for information and necessary action . aopaL " onee By AN
RAM GO PAL gaotz:AIZ_OZS.'lo.‘lO 14:59:06

+05'30'

CEOIEE, I/C Circle
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Lifestyle for
Environment
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Annexure 6

Marya Frozen Agro Food Products Pvt. Ltd.

Unit Add.: Village Mohanpur, Thirla Nagar Nigam Slaughter House, Bareilly, U.P, - 243123

Slaughter Report

e
Passed Passed
A
7758 111 15 7631
=)
' } y Singh
rinary Doctor
V. Se & A. H.

Regd. No. UPVC-6390 -

{  Scanned with |


https://v3.camscanner.com/user/download
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Annexure 7
\Y;

LT
AT

oY 3R weivma @ Sang Prafa e it
AGRICULTURAL AND PROCESSED FOOD PRODUCTS EXPORT DEVELOPMENT AUTHORITY

(mfore qd gt

HIe, AR TR

(MINISTIRY OF COMMERCE, GOVT, OF ININA)

g QaefiR-ag-1lle Wi wie delliiam wmo.ag
CURTIFICATIE OF REQISTRATION INTECORA T ADATTOI - CUM « MEAT PROCUSSING 11 ANT

o s f omen & b R affo vallag Seetmas- e sifn wie olle g el e ale doflame o g Frllam R mm & st Peda 3 fau smaomas

e AR

e enmd Frrer omd i ) gl Gaetae ate w) - e i Pl ARy e w1 seemer wEr g

This 1x to certily that the itegrated abatton = cumi - meat proceasing plant describied below has been inspected by n Meat ant Registration Commitiee constituted by APEDA
and the existing Iacilities ave considered adequate (o meed the hygienie and sanitary eonditions requived to export. However, the operation of the Abattoiifplant wall have o be
1 accordance with all statutory requirements‘regulations in foree.

fafae amdes® &1 A1 / Name of the
Exporter/Applicant

USf@u H@T1 / Registration No.

uslad Gae - we-Hie R wie @1 aiv
W/ Name & Location of the integrated abattoir -
cum = meat processing plant

fafe= WA aman/ Processing Capacity per day
(@) fafei™ $9 / Chilling Rooms

(W) &R WBIWIR / Blast Freczer

(1) 2 WIS / Plate Freezer

() WefT / Slaughtering

(31.) 79 / Buflalo

(¥1.) WS / Sheep

. Fyafa 2g oftesa sile ol fte 3O/ Men &

Meat Products authorized for exports

WAL O &) Jre fafd @fmaready cenificate
Valid upto (ddrmm/yyyy)

" 131272024 To

! MARYA FROZEN AGRO FOOD PRODUCTS PRIVATE LIMITED

CALIFORNIA CAMPUS, 97 CIVIL LINES OPP. RATANDEEP COMPLEX
CONTACT NO: 917055100960 BAREILLY UTTAR PRADESH - 243001

. APEDA/IN
: MARYA FROZEN AGRO FOOD PRODUCTS PVT LTD

NH-24 VILLAGE MOHANPUR NEART RTO OFFICE SHAHIHANPUR
ROAD BAREILLY UTTAR PRADESH BAREILLY UTTAR PRADESH - 243123

¢ 206.00 MT
© 68,00 MT
; M4.00MT

: 300,00 PER DAY
© 200,00 PER DAY

BONELESS BUFFALO CHILLED/FROZEN MEAT- 42.30 MT PER DAY
BUFFALO OFFALS CHILLED/FROZEN - 14.70 MT PER DAY
SHEEP/GOAT MEAT- 2.40 MT PER DAY

SHEEP/GOAT OFFALS- 040 MT PER DAY

02/06/2026

mmﬁm—mmrmmmm it wfalfire Frol sl smaymam el @ ﬂb‘mm'nl TSR L A A fomn
0112016 ) ST afite el e b b L4

gu |

The operation of the ‘Stand Alone Slaughter House/plant will have to be in accordance with all statuary requirements/regulations in loree. Please refer to addendum dated
0271172016 for grant of registration certificale.

R / Place; New Delhi

wdter srenet o iR &

Validity ui

Digitally signe
Date: 2024.1

wiftrera weadt
(AUTHORIZED SIGNATORY)

T Ty v S S — G ———— T .

3" Floar, NCUI Tilding, 3, Sul Instistionsl Aves, August Krast Marg
W Pliane  TA316303, 18314518, 1A 103100 SO0/ Pax - 305061 48,

Auiid williga) New Dalibie i 13018
¥ eavial - gonwn i apaske gow in
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8/1322, 11:08 AM
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75 GROUND WATER DEPARTMENT
“rl 3 p—y . € wial Wate wnby Dansitmant)
E@}) (Namami Gange & Rural Water Supply Depastnw
/o Manistry © Shakt
\ _.-*"I G'm-e:n)m:r\}t" (l\:l_'t::l' Pradeth
Form 8 (E)

|See rules 15(2))
(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/

COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG022163
VALID FROM 10/08/2022 TO 09/08/2027

Registration No.: 202206000576

Name of the Owner SARFARAZ AHMED ANSARI

Address of the Applicant Village-Mohanpur Thinya, Tehsd-Baredy,
Dstt.- Baredy

Date of Submission 12062022

Campany Name Nagor Nyam Slaughter House Barelly
{Operated by

Location Particulars

District Baredtty

Plot No/Khasra No. 87 83 89 84 9572 96 97 98 99 101 10272

Ward No/Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the Well o0vpd207
Type of Wel Tube WallBonng
Purposa of well Industrial
Strainer Position (For Tube Well)

Type of Pump Used Submersible
Operational Device Electric Motor

Data of Energization (In Case of Electric Pump)

Maximum Alowable Rate of Withdrawal 15.00
(M)

Maximum Allowable Annual Extraction of
Ground Water:

45000.00

Reason for renewal of N.O.C.
vl & adheT W enw

Againat Case

PREVIOUS NOC EXPIRING

Applcation Form Serial Na

Specimen Signature
Company Address

Block
Municipality Corporation

Depth of the Well (In meter)
Assembly Sire(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m*he)

o207

Maximum Allowable Running Nours Per Day:

Recharge Required

B-1

Annexure

BRLYDTITRINOOSY

Viiage-Mohanpur Thirtya, Tahad-
Barslly, Destt-

BIDHARICHANPUR

No

NA

2192

0o

1500

0o

22500.00

1™
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8113722, 11:08 AM

This No-Otyechon cetibicate authaonzes the owner apphcant (user) 1o sink & well b the hcation apecifiod at 51 (3) for extraction of ground watar at a rate not escesding hat as shean ot

SL (ML for Buanng Hours per day s thown at S1 (%), and f masimum aflowabite annual extrction of ground witer as shown s S () and s walld sutt W the ctmarvance of he
conABons statet cvadaal,

Hobter of this NOC s hereby drectnd K assum annual rechange of 2250000 cubic meter, as spacified undor the appleation form,

Conditions

11110 case of moy change ol ownershp of he proposed wel, resh authorization has lo ba oblaned.

{21 No change of tocstion. dessyn, rate of withdrawal and pumping device n respect of the proposed well as indicated at 5L (2) and (3) of this certificats shal ba rmade wiro pror
permicsion of e Compelant Adtxoty. Any deviaton iIn this regand shall laad to cancellation of this suthorzation.

(1 e purpose of measuing ad recordiag the quantty of ground waler extracted, every sald user shall affix digital water flow meters{tontorming io BIS 15 starvdara) Pavieg
telametry syRiam in the abstacton struchuss, which record rate and quantum of extraction, al outlal of pumping davicas and A shall ba presumed that the quartty feciried by T metar
has been sxtactnd by the sakd usar, unhl the contrary Is proved, The rate of extraction of ground water from the well as shawn I tam 3(k) shall not axcaed o the recordad (e fergn wigter
ey

4 The concomed Authorty ressnves tha rAght 1o stop extraction of ground water from the well due to quality hazards or any other reasons, if tha stuation so demands

(5110 case of ary change of ownership of the exizling wel, fimah registration has to be oblained.

(61 No change of kacabon. design. rate of witharawal and pumping device m respact of tha axisting well as indicatad al S1. (2) and (3) of thes cartficats shall ba mada ot pror
permnson of the Competant Authority, Any dewiabon in this regard shall lead 1o cancellation of this registration.

(Th e casa any of Ihe particudans | infarmation fumished by the applicant in his application for issuance of this registration fa found to te incomect during verification at any subssgent
g, Pus registrathon ik kable for cancellation,

(§) The Certcate of Authorzaton’ NOC shall be vald for a period of five years from the date of issue. Tho applicant shall hava 1o apoly for renewal through a fresh apghcaton, af east
ety days v 10 expiny of s valkhity,

19 Comstrachon of perometers snd instalisbon of digial waler level recorders with lelematry shall ba n tory for user, Depth and zone lapped of piazometar should Be commensura's
wth tiat of the pumiping well The dala oblained from digital water level recorders shall be made avaiable to this offica on montnly basis.

10V Guatelines Ly t=stallaton of Pyezometers and ther Monitoring

Precomets s a borewel ube well used only for measuring the water level by lowaring the tape/ sounder or aulomatic water level measuring equipment It is also used 10 Lake water
sample f walar quality Testing whenever needed, General guidelines for installation of prez s are as follows for compliance of NOC:

+ The peezomels s 1o be mstaliediconstrucied at tha minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of tha pazometen
shauld be sbout 47 10 67,

+ The depih of the pezometar shoukd be same as is case of the pumping well from which ground water Is being abstractad. If, more than one plezomelar ars nstaflad the sacond
peazometer shoukd monitor the shallow ground water regime, It will facilitate shallow as well as deeper ground walar aquifer monitonng.
+ No. of peazameters 10 be constructed & Type of water level monitoring mechanism shall be as per below table:

Montiring Mecharsm
SNo Quantum of Ground water withdrawal (cum/day) No.ol piazometers required
Manual DWLR with Telemetry
1 <10 ] 4] 0
z 1-50 1 9 0
3 50- 500 1 o 1
4 » 500 2 0 2

+ The measurTg frequency should be monthly and accuracy of measuremant should ba up to cm, the reported measurement should be given in meter up to two decimals.

« For measurement of walsr level sounder of Butomatic water level recorder (AWLRY Digital Automatic water level recordar [DWLR) with telemetry system should be used for accuracy.

« The reasurement of waler kevel i prezomeler should be taken, only ater the pumping from the surrounding tube wells has bean stopped for about four to six hours.

« Al the detais regarding coormnates. reduced level (with respect 1o mean level). depth, zona taped and assembly lowered should be provided for bringing the piazomatsr nio tha
Hyarograph Mantonng Sysiem for Ground Water Department. Uttar Pradesh, and for its validation.

* The ground wale: qualty has 1o be montored twice in A year during pre-monsoon (May/Juna) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approvec st Besdes one sample (1 IL capacity botde) to the concemed Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

« A Permarent duplay board should be installed at piezometer/Tube wells site for providing the location, plezometer! tube well number, depth and 2one tapped of plezometertube wed for
sancad reforencng and IGenthcalion.

« Any e sio-specihic requirement regardng satety and access for measuramenl may be taken care of.

m,mwmummuwwummm
;12;&\:.m..-nyom-mlmmwmwmuhhuwphmwgsmmnm permit is found 10 be incorrect during verification at any subsequent stage.
Pt perit 8 habee for cancelistion,

SPECIFIC CONDITIONS.

1A For industrial User: mwmhmnnw-wmbykﬂuwa shall be granted subject (o the following specific conditions:

i1 tee Ot Cartificale shall be granied only 1 such casas whare local govemment waler supply agencies are not atle to supply the desired quantty of water,

¥ Al ieuses shall De regured 10 adopt lles! water efficient lechnologies so 88 10 reduce depandance on Jround waler resources.

) A esdatme sl aChng QrOund waler in sacess of 100 m¥d shall be required 1o underae annual water audi through Confederation of Indian Indusines (CHY Federason induwn
Cranrtas of Conrimedce wsumw,v(Hcc.wNmulPrmmM{wcymmmmdc«wmumﬂmmmmlmmmmmm g8 mOnths,
o Lompiean of Te kaira 10 Groond Wats' Depanment u:uPr-ﬁoULMmmmnmuuquh-dbm.mwmmmmmwllbmmMumtmm
DU WU e,

1) Cormtructoon of ataerveln wob(s) (s omeler)(s) within the prenvsss and nstallation of appropriale walsr kevel monitonng mechensm as mentioned in General Consiton ro. 10 sl
e Prandeion § b wusiret O mwisg OGOBIg 10 Orew More than 10m’m1dymn-1 water arkl. Mondoring of water level shall ba done by the project proponeat. Tra paloater
(e wel' | gl L wanetructed @l 8 muimiam distance of B0 m from the bore well production well. Depth and aquifer rone pped in e pesomeler shal be the same as hal of ha
ey welt sl Lty wisles leved Gsle whall 130 sutariiied orbine 10 e Ground Waler Depariment, UR,

'p!mwmu-ll.-u-qw-cmw.amwlulmhwlmwﬂmpmmmm-.mm.m.nu-hdybpohuwmm:'- ul. o0 al
gyon prgmwstits, pavis legliles Lasnry pustioes nbctiiides, lertiizers, laughier house, esplosives eic. | shall wivre e harvested (4 water 0 suface skorsgs Wrks for usa in the
Bidustry

) prpda of eled b saied wasle wels ik ittt wysinan i sty prodidited

W) bdusines WAt ate iy 10 Causs iiael males padbsiens v Tewwvrng Sdaugied Heouses Dye Chanical Putrochecsl Cial washenss, ol hatandous wts stc. (aa par CPCB
ot} el t Undertahe Nesssnary wall huad pi oleuiun Mesas se o i oy it ol grasied water puliutioi

(5 tertrastructur ol User. 1he T Otyeotion Cobicslo Ka a0 sels statubor will Ly (g aniend bdnect W Ve following specific Condiions

1) b Lose of Fil st uchi [SupeTle Vet egLse Gewalsrvy JHOp i bl L e b L LTy G ey wiAriyg of dewdtering dacharge ratd (Using o SiGRal witer fow mptee) and
st e deta wribre b Guow g Water Deparmenl. UF o appiustis Moraunngy tecnds ed feaults Mokl be ivlared bry e proponent ke tea yoars, for Bupecton of reparing s
regred by Dt Growd Wels' Manegeimernd Coranint

) bistabatnor of Sowsie Treavned Flarts (5TF) slusll by wasnctalory ko new proects, m-ywdmwmumommm'my. The water bom STP shall ba viilized ky
ot Aatirng Con welling Qardeng i
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GROUND WATER DEPARTMENT

e & Hural Water Supply Depaitiment)

F/ Ministiry of Jal Shakt
"4 Government of Uttar Pradeth

Form B (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG016346
VALID FROM 10/08/2022 TO 09/08/2027

Registration No.: 202206000582

Namg of the Dwner SARFARAZ AHMED ANSARI

Addresa of the Applicant

D, Baredly
Date of Submission 120672022
Company Name Nagar Nigam Slaughter House Baredly
(Operated by
Location Particulars
District Bareilly

Piot NaJKhasra No. 87 88 B9 04 95/2 96 97 98 99 101 1022
Ward No Holding No.

Particular of the Existing Well and Pumping Device

Dats of Construction/Sinking of the Well 010472017
Type of Well Tube WellBoring
Purpose of well Industrial
Strainer Position (For Tube Wedl)

Type of Pump Used Submersible
Operstional Device Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of Withdrawal 12.00

{mhr)

Maximum A e A | Extraction of 54000.00

Ground Water:

Raason for renewal of N.O.C, PREVIOUS NOC EXPIRING

va  #h. & adherer w1 www

Against Case

Village-Mohanpur Thrya, Tebsi-Baredly,

Application Form Serial No. BRLYOT22IIN0CS2

Specimen Signature

Company Address Villaga-Mohanpur Thirtya, Tebsd
Barwsilly, Distt.-
Block BIDHARICHAINPUR
Municipality/Corporation Na
MN/A
Depth of the Well (In meter) 121.92
Assembly Size{For Tube Well)
H.P. of the Pump 3.00
Rate of Withdrawal (m*/hr.) 12.00
02/04/2017
Maxi All le R ing Hours Per Day: 15.00
Recharge Required 27000.00

12
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B13722, 11:09 AM

This No-Objecton cerificate authorizes the owner apphcant (user) t sink a well in the location specified at S1 (3) for exiracton of grourd weter 2t 2 rae " especng T 51 Sow &
S1. (31, for Running Hours per day as shown at S1. (3k), and for maximum aflowable annual extracson of ground water a3 shown & S1L [Dh) 372 & val e i T coservarce of Se
conditions stated ovedeal,

Hokter of this NOC Is heroby directed 10 assure annual recharge of 27000.00 cutic meter, as specified under e aotkcaton .

Conditions

.

(1111 case of any change of ownership of the proposed well, freth authonzaton has 1o be chtamed

(21 Na change of location, design, rate of withdrawal and pumping device in reapect of the proposed wel s ndcated ot Sl (7) 202 (7) of Tm owr¥este vl e =20 woos Jrer
permission of the Compelent Authority. Any deviation in fhis regard shall lead 1o canosflaton of this authorizaton

() For tha purpose of messuring and recording the quantity of ground water extracted, every sard user shal affix gt water fow metens corformng £ BIS 1S sardia ) Sy
telemetry system in the abstraction structure, which record rate and quantum of extraction, al outie! of pumpng devices and I shall De presumed T2t Tw QuarSty recrded by Pe meter
has been axtracted by the saki uset, untll the contrary |s proved, The rata of extraction of ground water fom e well 23 shoam in Berm 30 p7al nof exceed B T ooried 702 S0 water
metets

mmm&m-rewvuthnnghi1usrapomdimaigw\dw«ﬁumhwﬂdmbqﬂﬂ)hux’rﬁvwﬂm 15w ot 3 5 Sewrs

(%) 1 case of any change of ownership of the existing wel, frash registration has fo be oblained,

(61 No change of kacation, design. rate of withdrawal and pumping device in respect of the existing well as indicated a1 SL (2) and () of s certfirans shaf te marde et rer
parmission of the Compelent Authority. Any deviation in this regard shall lead to cancellaton of this registration.

Ty case mNNpammiarnImmathnmmmhodbymeapplicamhhhappltamnfulswamadmrmn'msbmu:emmwfcarl Ty nisec.eY
stage. s regsirabon is hahle for cancellation,
I_SlThqCvm'tmo\‘MWN:WNOCI?"IIbevabdfmupcnodofﬂvunsnmmdalndum.mW#ﬂhmbud!bWt‘m:?l-"rs“.ma' o e
rinely days prior o expiry of its validity,

(9) Construction of przometers and installation of digital waler level recorders with lelemetry shall be mandatory for user. Depth ad zorw tapped of Serorwte souls te S TwesTEY
wh that of the pumping well. The dala, obtained from digital water level recorders shall be made avaiable to this office on moritly bass.

(10) Guiaslnes for Installation of Piezometers and their Monitoring

Pawcometer ts a borewell lube well used only for measuring the water level by lowering the tape/ sounder or automatc water level measurmg ecuomert B9 262 Sl T e egmr
sample ko water quality testing whenever needed. General guidelines for installation of piezometers are as follows for compiance o NOC

« The piazomalter is 10 be installed/constructed at the minimum of 50 m distance from the pumping well through wivch ground waner  berg winidraen, 778 Samsier & s Semoreer
should be about 47 to 67,

= The depth of the plezometer should ba same as is case of the pumping well from which ground water is being abstractec ¥ more Fan one pEsometer e rsSle Te secore
piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as ceeper ground water aow’sr moneoTnC.

* No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Momrrg Mectar s
S.No Quentum of Ground water withdrawal (cum/day) No.of piezometars reguires
Varual DW_F ™ TelemeTy
1 <10 1] 0 =
2 11-50 1 1 g
3 50- 500 1 o 1
4 = 500 2 0 4

* The measuring frequency should be monthly and accuracy of measurement should be up 1o om. the reponed Maasarement ST0UlD De ohven & 7Sl oo 10 Tec SeomaEs

- For measurement of watar level sounder or automatic water level recorder (AWLR)Y Digital Automatic water level recoroes (DWLR | win mmiemety sysiar 9000 D8 Lsac Ior acres

+ The measurement of waler level in piezomeler should be taken, only after the pumping from the surrounding tube walis has Deen sIp0es o 200 oo = 53 oo
-Nllhnmihrngardngcmrdmataa.mducadlevsl[wimraspecliomaanlevd}.ﬂwm.mmmﬁwm)m;‘nﬁ:mmvmn:-u-.'-wr'.:rt
Hydrograph Monitonng System for Ground Water Department, Uttar Pradesh, and for its validabon.

+ The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (Ocber hoveTher) eoos. Oually ==y De o srahaes o NASL
approvec lab. Besides, one sample (1 IL capacity bottle) to the concemed Director, Grouna Water Department, Uttar Pragest for cremcsl arahyss,

+ A Permanent display board should be installed at piezometer/Tube wells site for providing the locaton, prezometer tbe well numner Segt and v taored of Nesomeerfude wed by
standed referencing and identdication.

-An,mmmwmraqunrmrwragardingsafﬂyammssIormeasuremﬂmaybemhenmd.

{11) Any other condition(s) that may be imposed by the concemned Authorty.
{l?bhm.mdmmINmnonhnﬂﬂndbyuwapplicamhmapolmm!nrhmdhsmsnmnxmmwm:nww_
thes permit s hable for canceliation.

SPECIFIC CONDITIONS:

lA}FuMUu«:HoObpcmeu‘l.ﬂcn!ethawrammwmmmwwmmmmwm
i]mowmmmmaMbogmnledmﬂyns@mmmmmmmtnmmpﬂywnmmnmﬁmmuﬂ_
ljumm‘uunm;mrmhmopthmmral‘hchrmmwxgmmutammmmmmﬁnwm
-lAlmmbmgrwdwsmnnmasd‘Iwm‘!dmanmrmhummumvudnﬂm!mcm\dmm:ﬁ)‘nwn-
mamnmlmm(Flccwnmwrmmcmu(rwcymncmdmm;ammm“mmmmmmﬂmm
dcmxmmdma.mwGro‘MWMDepnnrnﬂUn-uPradasn.Mmhmeuﬂumummmmmhdmmmﬂuhm
rough epprupnate means.
m&v-mmummmujmmmmmwpmmmumamwwmwmmwumn;—m:m-r.-n:.-eu
hm,kxmm&ﬂﬂm-mmurmm-m!Om‘!daydwmnwmMmmdm“rnumahmm‘hm
(Dtservaton well) shull b construcied ot 8 minimum distance of 50 m from the bore wel/production well Deoth and B3ufer 7one Lappec © P [recometsr Shal Se P sa™e = Pur of P
Pumping welll welis. Monthly water level cata shall be submitted ondine 1o the Ground Water Department, UP.

¥) The proponent shal be required 10 adopt roof lop rain water harvesting/ recharge in he project premises. Indusines whach are ey 1 pobute v —smr TN E am
Gyws, pigments, paints, exties, Lannery, pesticides! insectcades, fertlizers, staughter house, explosives etc. ) sAall SIve The harvesied fain wats’ 1 o SFage Warks Ly ose & P
ndusiry

w1} brjection of Wealed/ uritreated wasly wislsr il asquiter system s sinctly protibited.

i) Industives which are liely 10 Cause ground wated pollution u.g. Tanning, Slaughier Houses Dye. Crwsmecass Puelroctercal Coal wasPenes O REDECUCS s o= 'as per TPCS
sl) nwed 10 undanaie Necrssary well head (olechon Messues 10 ensue preyenton of ground water poliubon

(B) Intrastructursl User: The ho Otgocton Cemficale lor ground waler abetrgction will be granied subpect 1 Me blcwng specic coroions

1) 0 Caso of Firasiructue projects 1t equie ewaluriyg (HUpUnent shal be requirsd Lo Cany Oul IBgulsr MONINNG of OPeat g Tchargs T8l LSINg & (g sair fow Fee sne
mtnmmwGmundWllvDq.muwn!.Ul'nmﬂﬂh,nimtvmmmmmmhﬂmhmmhmam-
Jetuted by Disiict Ground Weter Management Councl.

i) instatiation of Sewege Trest Plants (STP) shisl be mondatory 1of new prosects, whare ground wale! requirerment s #ore B 20 o) 10m. Tha st o STP st b atllre oy
Todled fusting, Cer washing gerdening elc,
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NMUNICIPAL CORPORATION SLAWGHTER HOUSE-BAREILLY

Project Proponent-M/s Marya Frozen Agro Food Products Pvt. Ltd.
ETP PROCESS FLOW DIAGRAM

RAW EFFLUENT RAW EFFLUENT An nexure 9
FROM PROCESS FROM SLAUGHTER
SECTION SECTION
I i Raw Effluent Quality
BAR SCREEN BAR SCREEN 3 207
CHAMBER-| CHAMBER-H ggg gggg mg;t
: SS : 1000 Mg/L
FAT REMOVAL Fatty Material : 80 Mg/ |.
TANK Solid
J 4 Separator
EQUALISATION _ | EQUALISATION |
TANK-I TANK-I _
——
' CHEMICAL CHEMICAL
@. MIXING @ DOSING
$—— | TANK TANKS
Flocculation Tank
L
Compressed Air PRIMARY
---------- = SETTLING TANK
S
----- . [ AEHATION TANK-
¢
/" SECONDARY |
CLARIFIER] T SLUDGE
: DRYING BEDS
| L |
===~ | AERATION TANKN |+
¥
" SECONDARY
. CLARIFIER)
| ' | Treated Effluent Quality
: PH - 6.5-9.0
’ CLEAR WATER ‘ BOD : < 30 MgiL
TANK oD : < 250 Mgt
MGF ACF TSS :<bOM ”.
Treated Fatty Material : <10 Mg!l.
Water Holding
Lagoon For To use in Carnal Technology
15 Days =mep System & Green Belt
or Discharge in to the Drain
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PR - CENTRAL LABORATORY fw "‘,,

m UTTAR PRADESH POLLUTION CONTROL BOARD

"’*%?W Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010 LS NS
TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164359/Bar €illy/2026 Date: 07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Treated Water Storage Lagoon

5- Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis: 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 pH, APHA 24th Ed. 4500B: 2023 - 7.62 - 02-12
2 | Suspended Solids, APHA 24th Ed. mg/l 42.0 - 10-20000 mg/|
2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/l 1402.0 - 10- 50000 mg/!
C Tota Dissolved Solids dried at 180
°C 2023
4 | BOD, 3daysat 27 °C 1S 3025 (Part mg/l 16.5 - 1.0 -1000 mg/l
44): 1993
5 | COD, APHA 24th Ed. 5220 B Open mg/l 92.0 - 5.0 -100000 mg/I
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 Theresults in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Arti Gupta &z,

uuuuu

UPPCB/CL/PR/7.8.1/1b |Issue No.: 01 I ssue Date: 28.12.2017 [Page No.:Page 1 of 3
Amendment No.:01 Amendment Date.:01.10.2024|Approved by: TM | ssued by: OM
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Analysed by-
[Jyoti Tiwari (SA)]

Authorized by
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Arti oyt
S Ptoltéupfog?es(jA*S@) IMRAN INAA ALRAAD KAAN
AHMAD RN S e
Central Laboratory
UPPCB/CL/PR/7.8.1/1b |Issue No.: 01 Issue Date: 28.12.2017 |Page No.:Page 2 of 3

Amendment No.:01

Amendment Date.:01.10.2024

Approved by: TM

Issued by: QM
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S CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
CaNps Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164359/Bar eilly/2026 Date: 07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Treated Water Storage Lagoon

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta SC'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis: 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 Oil_Grease mg/| 3.6 - -

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 Theresults in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Digitally signed by

Arti Gupta gniG.ug;aémw Digitally signed by
( -4, Date 202500 IMRAN IMRAN AHMAD KHAN
Arti Gu ptas(AS@) AHMAD (AN, Date:2026.0407
Chalges2 +05130'

Central Laboratory

Page3of 3
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= CENTRAL LABORATORY (?;?Eﬂ%%
M UTTAR PRADESH POLLUTION CONTROL BOARD \a\i\w_%”/
g Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010 L AN

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164359/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Treated Water Storage Lagoon

5- Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis: 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 pH, APHA 24th Ed. 4500B: 2023 - 7.62 - 02-12
2 | Suspended Solids, APHA 24th Ed. mg/l 42.0 - 10-20000 mg/|
2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/l 1402.0 - 10- 50000 mg/!
C Tota Dissolved Solids dried at 180
°C 2023
4 | BOD, 3daysat 27 °C 1S 3025 (Part mg/l 16.5 - 1.0 -1000 mg/l
44): 1993
5 | COD, APHA 24th Ed. 5220 B Open mg/l 92.0 - 5.0 -100000 mg/I
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 Theresults in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Arti Gupta &z,

uuuuu

UPPCB/CL/PR/7.8.1/1b |Issue No.: 01 I ssue Date: 28.12.2017 [Page No.:Page 1 of 3
Amendment No.:01 Amendment Date.:01.10.2024|Approved by: TM | ssued by: OM




Analysed by-
[Jyoti Tiwari (SA)]

Authorized by
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S CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
CaNps Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164359/Bar eilly/2026 Date: 07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Treated Water Storage Lagoon

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta SC'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis: 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 Oil_Grease mg/| 3.6 - -

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 Theresults in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Digitally signed by

Arti Gupta gniG.ug;aémw Digitally signed by
( -4, Date 202500 IMRAN IMRAN AHMAD KHAN
Arti Gu ptas(AS@) AHMAD (AN, Date:2026.0407
Chalges2 +05130'

Central Laboratory

Page3of 3
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— . CENTRAL LABORATORY
m UTTAR PRADESH POLLUTION CONTROL BOARD
"’*%?W Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010 LS NS

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164365/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Inlet Of ETP

5- Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis: 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 pH, APHA 24th Ed. 4500B: 2023 - 6.80 - 02-12
2 | Suspended Solids, APHA 24th Ed. mg/l 816.0 - 10-20000 mg/|
2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/l 4678.0 - 10- 50000 mg/!
C Tota Dissolved Solids dried at 180
°C 2023
4 | BOD, 3daysat 27 °C 1S 3025 (Part mg/l 1518.0 - 1.0 -1000 mg/l
44): 1993
5 | COD, APHA 24th Ed. 5220 B Open mg/l 4400.0 - 5.0 -100000 mg/I
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 Theresults in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

0 Digitally signed
Arti by Arti Gupta

ate: 2026.04.07

Dz
Gupta  siaasoss0
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Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Digitally signed by Arti

Arti Gu pta St 20260407 123125

+05'30'

Arti Gupta (ASO)

IMRAN

Digitally signed by
IMRAN AHMAD KHAN

AHMAD '(H ’AH Date: 2026.04.07
1C

arge +05'30"

Central Laboratory

UPPCB/CL/PR/7.8.1/1b |Issue No.: 01

Issue Date:28.12.2017

Page No.:Page 2 of 3

Amendment No.:01 Amendment Date.:01.10.2024

Approved by: TM

Issued by: QM




>0 235

S CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
CaNps Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164365/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Inlet Of ETP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta SC'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis: 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 Oil_Grease mg/| 24.0 - -

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 Theresults in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Arti by Ai Gt
Date: 2026.04.07 L .
ARt Ay MRAN b
PnCh&%\‘%zemm
rai L absratery

Page3of 3
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— . CENTRAL LABORATORY
m UTTAR PRADESH POLLUTION CONTROL BOARD
"’*%?W Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010 LS NS

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164377/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Final Outlet of ETP

5- Type of Sample (Grab/Composite/l ntegrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis: 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 pH, APHA 24th Ed. 4500B: 2023 - 7.75 6.5-85 02-12
2 | Suspended Solids, APHA 24th Ed. mg/l 37.0 50 10-20000 mg/|
2540 D Total Suspended Solids dried at
103-105 °C 2023
3 | Dissolved Solids, APHA 24th Ed. 2540 mg/l 1495.0 2100 10- 50000 mg/!
C Tota Dissolved Solids dried at 180
°C 2023
4 | BOD, 3daysat 27 °C 1S 3025 (Part mg/l 15.0 30 1.0 -1000 mg/l
44): 1993
5 COD, APHA 24th Ed. 5220 B Open mg/| 86.0 250 5.0 -100000 mg/l
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 Theresults in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

UPPCB/CL/PR/7.8.1/1b |Issue No.: 01 I ssue Date: 28.12.2017 [Page No.:Page 1 of 3
Amendment No.:01 Amendment Date.:01.10.2024|Approved by: TM | ssued by: OM
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S CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
CaNps Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36164377/Bar eilly/2026 Date:07/04/2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Addressof Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Final Outlet of ETP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta SC'E' MoEF& CC
Lucknow & Ramjanam Yadav ASDM

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 12/03/2026

10- Analyisindented by: RO Bareilly

11- Date of samplereceipt in Lab: 13/03/2026

12- Period of Analysis: 07 days

13- ULR Number: -

14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/M ethod Name Unit Results Standard Detection
N. Range
1 Oil_Grease mg/| 4.8 10 -

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/General Standards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 Theresults in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Digitally signed by

Arti GUpta g:fleﬁ 2532-04-07 IMRAN Digitally signed by
Arti Gupta&%@ﬁ&) AHMA mr:\/:‘N AHMAD
q ncn Datjre.04.07

KEBNr & L aBsor ety

Page3of 3
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P T REGIONAL LABORATORY BAREILLY
Soaw UTTAR PRADESH POLLUTION CONTROL BOARD
"5‘!0*" E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-1zzat Nagar, Bareilly et Xk

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36402788/Bareilly/2026 Date:28.02.2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Final Outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Distric Level Comittee

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 24/02/2026

10- Analyis Indented by: RO Bareilly

11- Date of sample receipt in Lab: 24/02/2026

12- Period of Analysis: 27.02.2026

13- ULR Number: TC137380250001168F

14- Sampling Plan/Ref. No.: 36402788

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range
1 Suspended Solids , APHA 24th Ed. mg/l 76.0 100.0 10-20000 mg/l

2540 D Total Suspended Solids dried at
103-105 °C 2023

2 | Dissolved Solids, APHA 24th Ed. 2540 mg/I 1640.0 2000.0 10- 50000 mg/I
C Total Dissolved Solids dried at 180
°C 2023
3 BOD, 3 days at 27 °C IS 3025 (Part mg/I 22.0 30.0 1.0 -1000 mg/l
44): 1993
4 COD, APHA 24th Ed. 5220 B Open mg/l 184.0 250.0 5.0 -100000 mg/l

Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA
Analysed by-
[Kavita Saxena(JRF)]

Authorized by
C h a n d r Eigcirlfllydsign:d
esh ..
Kumar 16:48:46 +05'30"
Regional Officer

UPPCB/BLY/7.8.2 Issue No.: 01 Issue Date:28.02.2026 |Page No.:Page 1 of 2

Amendment No.:02 Amendment Date.:15.02.2025 |Approved by: TM Issued by: QM
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—_ REGIONAL LABORATORY BAREILLY
—— UTTAR PRADESH POLLUTION CONTROL BOARD
f\‘;’!‘ E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-1zzat Nagar, Bareilly

TEST REPORT: WASTE WATER LABORATORY

Ref No: 36402788/Bareilly/2026 Date :28.02.2026

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2- Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3- District: Bareilly

4- Description about sampling point: Final Outlet of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Distric Level Comittee

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9- Date of Sample Collection: 24/02/2026

10- Analyis Indented by: RO Bareilly

11- Date of sample receipt in Lab: 24/02/2026

12- Period of Analysis: 27.02.2026

13- ULR Number: TC137380250001168F

14- Sampling Plan/Ref. No.: 36402788

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

S. Parameter/Method Name Unit Results Standard Detection
N. Range
1 | Total Coliform, APHA 9221 24th Ed. : MPN/100 ml 980.0 1000.0 <1.8 MPN/100 ml
2023 & above
2 | Fecal Coliform, 9221 E Fecal Coliform MPN/100 ml 590.0 - <1.8 MPN/100 ml
Procedure & above
3 Oil_Grease mg/I 4.0 10.0 -

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1). The Environment (Protection) Rules,1986
source: www.cpch.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as
received in Lab.

Remark: NA

Analysed by-
[Kavita Saxena(JRF)]

Authorized by
Chandr Digitally signéd

by Chandresh
Kumar

esh o
20260330

Kumar ieasos +0s30

Regional Officer

Page 2 of 2
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------- —- Forwarded message ---———---

From: Y.k Singh <dryksingh1209@gmail.com>
Date: Mon, Mar 9, 2026, 7:53 PM

Subject: Update: Irrigation Management Plan Report
To: <mr@maryaproducts.com>

DEEPTI GIGRAS

QUALITY MANAGER

Marya Frozen Agro Food Products Pvt.Ltd.

Unit Address:- Mohanpur, NH24, Lucknow Road,Bareilly.(U.P)

Following your request dated 7th January 2026, | am pleased to confirm that the Irrigation Management Plan has been accepted.

We are currently finalizing the report; however, its release is slightly delayed due to a few technical formalities at our end. We are addressing these small
internal requirements now and expect to have the report cleared for you very shortly.

Thank you for your patience while we complete these final steps.

Best regards,

DrY K Singh
Associate Professor Agronomy
COA,SKRAU

-
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] UTTAR PRADESH POLLUTION CONTROL BOARD

il . . . .
%ﬂf!a’«%" Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 29/12/2021
137016/UPPCB/Bareilly(UPPCBRO)/CTO/water/
BAREILLY/2021

To,

Shri MUNICIPAL COMMISSIONER

M/s Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food
Products Pvt Ltd

Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly ,243123

BAREILLY

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. Nagar Nigam Slaughter House Bareilly
(Rendering) Operated by Marya Frozen Agro Food Products Pvt Ltd

Reference Application No : 13466715 Dated :29/12/2021

1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Nagar Nigam Slaughter
House Bareilly (Rendering) Operated by Marya Frozen Agro Food Products Pvt Ltd is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent isvalid for the period from 01/01/2022 to 31/12/2026 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally si d by NISHI KUMAR CHAUHAN

NISHI KUMAR CHAUHAN D;%:22)/2_5F1n2e.29 %/1_:00:07 +05'30' i
Chietf Environment Officer

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer Bareilly to ensure the compliance of the conditions imposed in the consent
order.

Digitally signed by NISHI KUMAR CHAUHAN
NISHI KUMAR CHAUHAN ' e 2051.12.20 11:00:16 40530

Chief Environment Officer
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexur e to Consent issued to M/s.Nagar Nigam Slaughter House Bar eilly (Rendering) Operated by
Marya Frozen Agro Food ProductsPvt Ltd vide

Consent Order No. 13466715/ Water Dated : 29/12/2021
CONDITIONS OF CONSENT

1 This consent is valid only for the approved production capacity of Poultry feed — 27 TPD, Tallow-
16 TPD.

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details
S.No Kind of Effulant Maximum daily Treatment facility and
dischargeKL/day dischar ge point
1 Industrial 6 KLD ETP

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No | Parameter | Standard

4(b). Theindustrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids 100mg/l
2 BOD 30mg/l
3 COoD 250mg/l
4 Quantity of Discharge 10mg/l
5 Quantity of Discharge 6 KLD (Treated in ETP and
shall be used in irrigation on
land)

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and itslog book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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59

1. Thisconsent isvalid for rendering plant is production of poultry feed — 27 TPD, Tallow- 16 TPD
from Bone/ Offal/ Fat- 80 TPD taking as raw material.

2. Effluent generation 6 KLD , shall be treated in ETP of sister unit i.e., slaughter house as per the
norms stipulated in E(P)Rules 1986 and used for irrigation through Karnal technology.

3. Unit shall identify recipient draing/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/slocation
through lab recognized under Environment (Protection) Act,1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

4. Unit must strictly maintain zero liquid discharge of effluent outside premisesinto drain/river/water
body .

5. Unit shall operate and maintain the installed on line effluent monitoring system and shall ensure on
line connectivity with server of CPCB and UPPCB.

6. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

7. Unit shall operate and maintain properly the installed odor control management system i.e. bio
filter on rendering plant.

8. Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain
shall be passed through guard pond.

9. The overall noise levelsin and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

10. Unit shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016 and shall obtain authorization for disposal of hazardous
waste.

11. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehtav/s Union of India.
12. Unit shall submit ground water quality monitoring report of Industrial premises and irrigation
area done by MoEF & CC approved laboratory within 3 months and after that in every 3 months.

13. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .
Digitally signed by NISHI KUMAR CHAUHAN
NISHI KUMAR CHAUHAN Da%et: 2())/21?12,29 %/1:00:26 +05'30'
Chief Environment Officer
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MM UTTAR PRADESH POLLUTION CONTROL BOARD
‘?"?%;m' Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 16/12/2021
137015/UPPCB/Bar eilly(UPPCBRO)/CTO/air/BAREILLY/2021

To,

Shri MUNICIPAL COMMISSIONER

M/s Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food
Products Pvt Ltd

Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly ,243123

BAREILLY

Sub; Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food
Products Pvt Ltd

Reference Application No. 13466458 Dated : 16/12/2021

1 With reference to the application for consent for emission of air pollutants from the plant of M/s
Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food Products
Pvt Ltd . under Air Act 1981. It is being authorised for said emissions, as per the standards, in
environment, by the Board as per enclosed conditions .

2. This consent isvalid for the period from 01/01/2022 to 31/12/2026 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally signed by NISHI KUMAR CHAUHAN
NISHI KUMAR CHAUHAN Dag'lcet: 2();219.,12.29 1y1:00:40 305'30' g
Chief Environment Officer

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer Bareilly to ensure the compliance of the conditions imposed in the consent

order.
Digitally si d by NISHI KUMAR CHAUHAN
NISHI KUMAR CHAUHAN %8 20 110048 10530
Chief Environment Officer
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3(b)

3(c)

61

U.P. Pollution Control Board

Dated : 16/12/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Poultry feed — 27 TPD, Tallow-
16 TPD.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Sour ce Details
S.No Air Polution | Typeof Fue Stack No. Parameters Height
Sour ce
1 Boiler 6 TPH | Wood/Dung 1 Particulate | Multicyclone
Rice Husk- Matter dust collector
800 Kg/Day as APCS and
stack height
of 33 meter
from Ground
level.
2 Boiler 2 TPH Wood 02 Particulate | Multicyclone
Dung/Rice Matter dust collector
Husk-300 as APCS and
kg/day stack height
of 20 meter
from Ground
level.
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Par ameter Standard
1 01 Particulate Matter 600 mg/Nm3
2 02 Particulate Matter 600 mg/Nm3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filetherenewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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1. Thisconsent isvalid for rendering plant is production of poultry feed — 27 TPD, Tallow- 16 TPD
from Bone/ Offal/ Fat- 80 TPD taking as raw material.

2. The stack height on 6 TPH and 2 TPH Boiler shall be 35 meter and 30 meter from Ground Level.
3. Unit shall maintain and operate Air pollution control systemi. e. Multicyclone dust collector and
cyclone dust collector installed at the boilers of 6 TPH and 2 TPH (Standby), regularly and ensure
that stack emissions are within the prescribed norms.

4. Unit shall install online emission monitoring system within 01 months and ensure the connectivity
with the servers of CPCB and UPPCB .

5. Unit shall ensure that ambient Air and Noise quality of nearby areasis not adversely affected due
to operation and emissions of the unit.

6. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
Amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehtav/s Union of India.
7. The overall noise levelsin and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the
Environment(Protection) Act 1986.

8. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.

9. Unit shall submit the ambient air and noise quality report and stack report of the air pollution
sources from laboratory authorized from MOEF & CC on quarterly basis.

10. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

11. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water. Direct exposure of workersto fly ash & dust shall be avoided.

12. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

| ssued with the per mission of competent authority .
For and on behalf of U.P. Pollution Control Board .

Digitally signed by NISHI KUMAR CHAUHAN
NISHI KUMAR CHAUHAN Dagte?Z())IZSﬁQe.ZQ ¥1:O1:OO+05'30‘
Chief Environment Officer
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MaryaFrozen Agro Food Products Pvt. Ltd.

Village Mohanpur, NH24 Shahjahanpur Road, Near RTO Office Bareilly 243123, U.P

Environmental Data Monitoring Report

Report Details User Details

Device Id: ENE00742 Email: itmanager@maryaproducts.com
Alias: Marya Products Stack
Generated On: 3/16/2026, 3:46:56 PM

Duration: From: 2026-02-01 To: 2026-03-16

Section 1
TIMESTAMP SUSPENDED PARTICULATE MAT (MG/NM3)
2026-02-01 237.606718
2026-02-02 234.98381
2026-02-03 234.246111
2026-02-04 236.867818
2026-02-05 238.3825
2026-02-06 235.34
2026-02-07 236.939008
2026-02-08 235.945769
2026-02-09 234.612424
2026-02-10 238.396565
2026-02-11 236.275391
2026-02-12 238.115191
2026-02-13 237.672443
2026-02-14 236.428846
2026-02-15 236.566357
2026-02-16 236.728257
2026-02-17 235.894836
2026-02-18 236.528548
2026-02-19 237.454806
2026-02-20 238.138974
2026-02-21 238.331797
2026-02-22 237.271393
2026-02-23 236.712443
2026-02-24 235.920678
2026-02-25 235.802481
2026-02-26 234.535703

Generated with CloudEnviro | Powered by: MaryaFrozen Agro Food Products Pvt. Ltd.



TIMESTAMP
2026-02-27
2026-02-28
2026-03-01
2026-03-02
2026-03-03
2026-03-04
2026-03-05
2026-03-06
2026-03-07
2026-03-08
2026-03-09
2026-03-10
2026-03-11
2026-03-12
2026-03-13
2026-03-14
2026-03-15
2026-03-16

64

SUSPENDED PARTICULATE MAT (MG/NM3)

235.914809
235.993984
235.083281
236.52224
237.525691
236.225104
235.703889
241.865616
233.918837
237.57
237.155
237.94
232.257869
235.092656
235.38486
237.516094
235.828699
232.887361

Generated with CloudEnviro | Powered by: MaryaFrozen Agro Food Products Pvt. Ltd.
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I REGIONAL LABORATORY BAREILLY
M UTTAR PRADESH POLLUTION CONTROL BOARD
%EM E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-1 zzat Nagar, Bareilly

Stack Emission Test Report

Ref N0.36563501/Bar €illy/2026 Date: 09/04/2026

1- Name & Address of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123
2- Sample Collected By: Sunil Kumar SA,Gaurabg Kumar Gautam JEA

3- Date of Monitoring: 12/03/2026

4- Source of Sampling: Stack

5- Stack attached to: Boiler

6- Stack Height: 33.0m

7- Total No. of Bailer: 01

8- Capacity of Boiler: 06 TPH (2 TPH Stand By)

9- Fuel used: Wood

10- Quantity of Fuel used: 10 TPH

11- Flue Gas Velocity: 5.33 m/sec m/s

12- Air Pallution Control Device: cyclone Dust collector

13- Other remarks (if any): N.A

14- Further details of samplelocation and Test methods followed ar e appened over |eaf:

Sr Par ameter Unit Result Standards
no.
1 SPM mg/Nm3 125.0 150.0

Note: Theresultsin the Test Report relate only to the items tested. The Report shall not be reproduced-except in Full, without the
written permission of laboratory.

Analysed by- Digitally
[Kavita Saxena JRF] Chan signed by
Chandresh
Authorised Si dresh s
uthori gnatory- Date:
SUNIL iz, Kuma 226,049
) 1320:57 +0530' 13:31:42
Sunil Kumar (SA) r +05'30"

Regional Officer

1 of Page 2
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STACK MONITORING

Parameters Test Method Range of Detection
PM IS Method No. 11255 (Part-1) 01-5000 mg/Nm3
1985

End of report

2 of Page 2
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Annexure-15

Photographs taken during inspection of M/s Nagar Nigam Slaughter House

(operated by M/s Marva Frozen Agro Food Products Pvt. 1.td.), Bareilly

Photograph of outside drain, mentioned
as pool of blood by petitioner at page no.
49

Photograph of local drain meeting to
Nakatiya river which is annexed by
petitioner at page no. 43

Photograph  of Joint Committee

members at site

Photograph of STP installed in unit
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India ===
Pradesh

 Google

Photograph of Karnal

developed unit

technology

Photogréph of outside covered drain at
location mentioned by petitioner at page
no. 40

Photograph of Karnal technology

developed by unit

Photograph of outside unit location
mentioned by petitioner at page no. 42
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Annexure 16
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—— REGIONAL LABORATORY BAREILLY

—_— -

YA UTTAR PRADESH POLLUTION CONTROL BOARD
“’ﬁw E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-1zzat Nagar, Bareilly

TEST REPORT: WASTE WATER

Ref No: 34087623/Bareilly/2025 Date: 17.10.2025
Name of Industry: Nagar Nigam Slaughter house (Operated by Marya frozen food Pt Ltd.)

Address of Industry: MOHANPUR THIRIYA BAREILLY
3.  Distriet: BAREILLY

4 Deseription about sampling point: Final outlet of ETP

5. Sampling method: (Grab/Composite/Integrated): Grab

6-  Sample Collected By: Sunil Kumar SA, 8.B Dwivedi MA
7- Colour and Odour: Colourless and Odorless

§-  Quantity and Packing: 2 Litre Plastic Jerican & Glass Bottle
9. Date of Sample Collection: 08.10.2025

10-  Analyis Indented by: RO Bareilly

11-  Date of sample receipt in Lab: 08.10.2025

12-  Date of start of analysis in Lab: 08.10.2025

13-  Period of Analysis : 13.10.2025

14- ULR Number: TC13738025000660F

15-  Sample Plan/Ref. No: 34087623
16-  Sampling method : APHA 24" Edition 2023-1060 A,B,C, Page No.-42-52, Collection & preservation of samples.

SN. | Parameter/Method Name Unit \ Results Standard Detection
E Range
I | pH, APHA 24th Ed. 4500B: 2023 < i 7.8 ' 6.5-8.25 02-12
2 Suspended Solids, APHA 24th Ed. mg/l 340 50 10-20000 mg/l
2540D.Total Suspended Solids dried at
_ 103- 105 °C 2023 -
3 | Dissolved Solids, APHA 24th Ed. mg/l 1875.0 | 2000 10-50000 mg/1
| 2540 CTotal Dissolved Solids dried at
180 °C 2023
4 BOD, 3 day 27 °C 1S3025 (Part mg/l 26.0 30 1.0-50000 mg/1
' 44): 1993 Bio 2023 _
5 | COD,APHA 24ih Ed. 5220 B Open mg/l 168.0 250 5.0 — 100000 mg/!
.Reflux Method 2023 I

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment
(Protection) Ru[cs, 1986 source: www.cpeb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose
Note' | The results in the Test Repont relate only to the items tested: 2. The report shall not be reproduced-except in full, without the wrilien permission of laboratory. 3. The test
| report pertains to the sample as received in Lab.
Remark: NA
Analysed by-

I——

Kavita Saxena (JRF)| Digitally
C h a n d EIE:I‘:jr::h
Kumar
Asﬁitil:torimd by resh Dd[t;‘.‘-‘
oo, 1012
KUMAR i Kumarigiese.
[Sunil Kumar SA] +05'30'
Regional Officer
£ ‘__éﬂ’CWﬁIﬁW[:’_li?‘?fsjl"xwW.z' | Issue no: 04 | Issue Date : 17,10,2025 “[PageNo:loll .
! | Amendment No.02 | Amendment date:15.02.2025 | Approved by T.M [ ssued by QM
S END OF REPORT
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REGIONAL LABORATORY BAREILLY

—
% UTTAR PRADESH POLLUTION CONTROL BOARD
» M E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-Izzat Nagar, Bareilly
T~
TEST REPORT! WASTE WATER
Ref No: 34087623/Bareilly/2025 Date: 17.10.2025

17-  Name of Industry: Nagar Nigam Slaughter liouse (Operated by Marya frozen food Pvt Litd.)
18-  Address of Industry: MOHANPUR THIRIYA BAREILLY
19-  District: BAREILLY

50- Description about sampling point: Final outlet of ETP

21-  Sampling method: (Grab/Composite/Integrated): Grab

22-  Sample Collected By: Sunil Kumar SA, 8.B Dwivedi MA
23-  Colour and Odour: Colourless and Odorless

24- Quaﬁﬁty and Packing: 2 Litre Plastic Jerican & Glass Bottle
25-  Date of Sample Collection: 08.10.2025

26- Analyis Indented by: RO Bareilly

27-  Date of sample receipt in Lab: 08.10.2025

28-  Date of start of analysis in Lab: 08.10.2025

29.  Period of Analysis : 13.10.2025

30- ULR Number: TC13738025000660F

31- Sample Plan/Ref. No: 34087623 _
32-  Sampling method : APHA 24" Edition 2023-1060 A,B,C, Page No.-42-52, Collection & prescrvation of samples.

S.N. Parameterﬂ\’l\ethod Name ‘ Unit ‘ Results Standard | Df{tection
' | ange

T

1 | Oil and Grease - 4.0 } 10 o

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI1). The Environment

{Protection) Rules,1986 source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note: 1 The resukts in the Test Repor relate only to the items tested: 2. The report shall not be reproduced-exeept in full, without the written permission of laboratory. 3. The test

report pertains to the sample as received in Lab.

Remark: NA
Analysed by- Digitally
Kavita Saxena (JRF)] Chan ;‘E:ﬁ‘::'h
dresh ymar
Date:
Authorj'z_gd Py Kuma fgﬁ?ﬁ”
g r +05'30'
[Sunil Kumar SA]
Regional Officer
TUPPCB/BLY/PR/7.8.1/WW-2 | Issue no: 04 [ ssueDate: 17.10.2025 PageNo:lof2 |
Amendment No.02 | Amendment date:15.02.2025 | Approved by TM [ Tssued by Q.M
-------------------- END OF REPORT ----srreeseenes .
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Marya Frozen Agro Food Products Private Limited

CIN : U15122UP2016PTC076713

R

Ref. NO% ........................ Date: //”/ Dofd .
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2 @2:04 PM SEQUEST FOR T1 (€ UFDATED IRRIGATION PLAN REPORT OF 2025 - me@rmaty foducts com - MARYA PROZENAGRO FOORS PV L0 W

> Google {
. &
Compose

REQUEST FOR THE UPDATED IRRIGATION PLAN REPORT OF 2025

4 Summarize this email

Deepti Marya Products «nramananicducts coms GQ0PAF (D vrutes. 395 &5 :

YK e

e

DEAR SIR,
1S ALSO ATTACHED

PLEASE SCHEDULED FOR UPDATED IRRIGATION PL- N REPORT OF 2025 AND PREVIOUS ONE
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DEEPTI GIGRAS
QUALITY MANAGER

Marya Frozen Agro Foad Products Pvt.Ltd.
Unit Address:- Mohanpur, NH24, Lucknow Road,Bareilly,(U.P)
Mob No. +916280710769
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(5 MUNICIPAL CORPORATION SLAUGHTER HOUSE BAREILLY
puve Rl Project Proponeat- /S Marya Frazen Agro Food Products PuL. Lt
ETP PROCESS FLOW DIAGRAM
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' ﬁEFORE '.ii“H‘E_ NATIONAL GREEN TRIB?UNAL, NEW DELHI
Inre: B

VERSUS = ' . | |
CENTRAL POLLUTION CONTROL BOARDW‘ Defendant/Respondent/

Plaintiff /Appellants/
Petitioner/Complainant

: oy : , : . Accused
K%(QXB S- ALL"  to  whom these  present ' shall  come = that  I/We
LN Kgmct‘c O\QL&U;_Q“ the above named Ly ohvcan
do'her‘;::;i appoint (herein after called th advocate/s) to be my/our Advocate in the above

noted case & authorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advecates,
138, New Lawyers Chamber, Supreme Court of India, .
- New Delhj, Ph. :011-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in-this Court or in any other Court.in which
" the same may be tried or heard and also in the appellate Court including High Court subject to
" payment of fees separately for each Coutt by me/ us, . ‘ , o
“To sign, file verify and present ‘pleadings, appels cross objections or petitions for execution
. Ieview, revision; withdrawal, compromise or other petitions or affidavits or other documents
2s may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
- To withdraw or compromise the said case or submit to arbitration any differences or disputes
‘that may arise touching or in any manner relating to the said case,
~To take execution proceedings. . ,
To deposit, draw and. receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of

the prosecution of the said case.

To appoint-and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to
sign the Power of Attorney on my/our behalf, ' : '

AND VWe the undersigned do hereby agree to ratify and-confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts; as if done by me/iss to all intents
and purposes. ’ .
AND I/We undertake that I / we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when'the case is called.

AND I'/we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case: The adjournment costs- whenever ordered by the Court shall be
- of the Advocate which he shall receive and retain himself, B

AND T/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
- from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. I/We hereby agree that once the fee is paid. Twe will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.

IN WITNESS WHEREOT I/We do hereunto set my /our hf;md to these presents the contents
of which have been understood by me/us on this 24 day0f 04 2026 .

(bject to the terms of fees. j : v
(PRADEEP MISRA)YDALEEP DHYANI : Client
Advocate '

Law Officer-1

. Lucknow

2607299
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Anuj Kumar Chaubey

U.P. Pollution Control Board
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